IN THE CEN’I‘RAL ADMINISTRATIVE TRIBUNAL HYDERABAD PENCH HYDERABAD,
C. A NO. 154 of 1996.

v Between - ‘ Dated: 6.2.199%6,

'ﬁ;hd,Kareemuddih ' _7... Applicant
| _ And - . |

o 1. Senier Pestmaster, Hyéérgbad General Pest Office, Hyderabaé.!
,2.-‘Director_ef postal Services, Hyderabaé Ccity Regien, Hyderabad.

3. .The Chief Pestmaster General, A.P.Circle, Hyderabad.

css Respondents

..

Srl.J?;S Ramakrishna Rae
K J? ‘Tn{ ,,,, "' "‘ s G i
sei Rl @\tzg% )

l:‘?)'xb{rﬂr.!-—-—_#— _rﬂch:f U"-"""'—_“

Ceunsel for. the Applicant

ceunsel for the Respendents

#*

CORAM:

Hon'ble Mr. R.Rangarajan, Administrative Member
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0.A. 154/96, Dt. of Decision : 06=02-96.

ORDER

! As per Hon'ble Shri R. Rangarajam, Member (Admr.) |

Thae applicant is working ag Public Relations
Inspector (Postal) under tha control of R-1. for the
blcck\pl?lﬂd 1990-1993 ha applied for LTC for visitlng
Dar jeeling . Buqiig stated Tor the applzcant that haﬂgﬁ
zould not.prncaad payand Siliguri due to adyersa agtmospheric
condition like flash fléeds stc., Hence he did not proceed

. .to '
beyond Siliguri and peturnsd:bick’/his headquarters Hyderabad.

2.{ By tha impugned order at annexure-1 lettar. No./Ad/LTC/

—J

0198/96 Hyd@fab&du dated 18=01=96 aismss his claim Por LTC fop

the block ymsar 199093 has besn rejgscted by the Re2 a3 he had,
his

curtaxlséii Journey gt Siliguri withoul procesdings to Darjsaling

as appliad for in the LTC.

3. Aggrieved by the rejection cf the claim of his LTC bill
o~ to

ha had appearamé the Chief Postmaster Genaral AP Circle, Hydarabad

on 19-01-36 for admission of the said bill, It is staggy that no

raply ha% besi receivad by -him so Par,

3. Hence he has filed this application for setting aside
the impugned order dated No./A4/LTC/Dlgs/96 dated 18-01-96 of R-1
as iiksgai, arbitrary, unwappanted, frivélous and in violation of
thae Rules in Porce and direct the respondents to pass thes LTC B8ill

as claimed by him with all consequential benefita.

5. The applicant relies on the D.G.P.4T.,ND Ne.20/1/79-PAR,
dated 01-09-1979 to state that ths curtailment of his Ffurther

journsy to Dar jesling ig due to circumstances bsyoend his contral

eed’
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* Copy tos- C e,

1. senier Postmaster, Hyd-rabad "en-ral post Office, Hyderabad.

L o oa

2. Director of restal serv1ces, Hyderabad Clty Regien, Hyd
3: The ﬂhlef'Péstmaster General A.P.Circle, Hyd-rabad.

4, One copy to sfi. S. Ramakrlshna ‘Rao, advoﬂat CAT, Hyd.
5. -Sne copy to srl. Vf&hgﬁ@e$ .ﬁﬁ§§§§§%§EAT, Hyd.

6. One copy to Libtary, CAT. Hyd. ‘

7.  One spare capy.
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and hence the rejection of the bill for the LTC claim is

arbitrary. The raspondents producad the latter Ne.£2/LTC/

f;,MK/95-96 datsd 26-09-95 ta stata that the curtailment of the

J.Journsy beyond Siliquri to Darjeulzng is pre-plannad one as
sean Prum tha ressruatlon made by hlm ?afvreturn journsy from
Haurah to Hydarabad. All thase Pactors ha has ment;oned in

' : 1

_his representatinn datgd 19—01 1996 aﬂdrssssd tn Re=3, These

are the points Por cansideratxon by R~3.

-

a. In the circumstancaqnl.tssl it qpprogniate to

direct the rssponﬁent No.3 to dispose of the repressntation

dated 19-01-1996 of the applicant giving gus consideration to

all the peints mentioned in his raprasentation and also taking
Aets of my observation as above within a paeriod of three months
From.tha date of preceipt of a copy ef this judgement. Till such
time the representation is disposed of, the receuéry of the amount

paid to him as LTC glaim should not be sfragted,

7e The DA is ordersd accordingly. No costs.

0\/\9;/?

{?. Rangarajan)
Mamb ar(Admn, )
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